25 Oral Answers

be tackled ? The hon. Minister sha said that on
the date of the demonstration the Prime
Minister was out of town but | believe the
Minister of Finance was not in the Andamans
nor in Satara. | should like to know whether
the Minister of Finance cared to find out from
the demonstrators as to what exactly they
wanted in order that the Finance Ministry
could take certain steps.

SHRI K. R. GANESH : What was your
first quest-on ? The second question | have
got.

SHRI BHUPESH GUPTA ; The only thing
I have asked is whether you have considered
the advisability of taking up the matter with
the Pay Commission that the whole thing
should be expedited in the interest of public
policy in which the Government is interested.

SHRI K. R. GANESH : | have already
answered many times in this House and the
other House that the anxiety that has been
expressed by the employees has been
communicated to the Pay Commission. This
matter was already raised in the Joint Staff
Committee where it was discussed and the
opinions expressed by the employees organi-
sations there have also been communicated to
the Pay Commission.

As far as the second part of the question is
concerned, the dharna was not at my house or
at the Finance Minister's house but at the
Prime Minister's house. As | said, the main
point as far as the dharna was concerned,—
that the Pay Commission should submit its
Report by June of this year—I have already
informed that the Pay Commission has said
that it will not be possible for it to give a firm
date.

SHRI VEERENDRA PATIL : May | know
whether the State Chief Ministers and Finance
Ministers have repeatedly been representing to
the Government of India to take them also into
confidence before taking a decision with
regard to increase of Pay scales and D. A. of
the Central employees ? If so, may | know
whether the Government of India proposes to
take the State Chief ministers into confidence
before taking a decision on the Pay
Commission's Report ?

SHRI K. R. GANESH : The Pay Com-
mission itself is going to consult the State
Governments and discuss with them.
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IMPROVEMENT OF TOURIST FACILITIES
IK BIHAR

*470. SHRI DHARAM CHAND JAIN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the steps
proposed to be taken by the Central
Government for improving tourist facilities in
Bihar ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The Fourth Plan contains a provision of Rs.
20 lakhs for the development of Bodhgaya-
Rajgir-Nalanda complex, out of which Rs 13
lakhs have been released for the acquisition of
22 acres of land around the Mahabodhi
Temple at Bodhgaya for laying a park.
Construction of cafeterias at Rajgir and
Nalanda, and a tourist service centre at
Bodhgaya are also proposed. In addition it is
proposed to construct a Tourist Reception
Centre (Motel) at Patna at an estimated cost of
Rs. 17 lakhs.

SHRI DHARAM CHAND JAIN : May |
know whether there is any proposal to have
hotels at Patna, Ranchi, Jamshedpur and to
develop the one at Netrahat ?

DR.(SHRIMATI)SAROJINIMAHISHI
As | havejalready answered there is a Reciep-
tion Centre—it is in the form of a motel—
which is going to come up in Patna. It may
cost about Rs. 17 lakhs. In Netrahat also there
is a low-income rest house but in addition to
that there may be some expansion within this
Plan.

SHRI DHARAM CHAND JAIN : What
about Jamshedpur ?

DR. (SHRIMATI) SAROJINI MAHISHI:
There is no proposal for Jamshedpur at

present.
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SHRI R. K. PODDAR How many
sanctions have been given by the Hotel Deve-
lopment Fund in Patna ? When was it done and
what is stopping the development in Patna
itself ?

DR.(SHRIMATI) SAROJINI MAHISHI :
By this question the member Means perhaps
the loan that has been sought by the different
concerns in  Patna.

SHRI R. K. PODDAR : Not only sought
but already sanctioned.

DR.(SHR1IMATI) SAROJINI MAHISHI:
Sanction is the next step.

SHRI R.K. PODDAR : How many have
already been sanctioned ?

DR.(SHRIMATI) SAROJINI MAHISHI :
There are three concerns from Patnal------
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and the Bihar Hoteliers Limited. The J_. P.
Project has sought Rs. 45 lakhs from the Hotel
Development Fund, the Hotel Patliputra has
sought Rs 24.50 lakhs and the Bihar Hoteliers
Rs. 42.50 lakhs but all of them, because they
have not got lands and also have not been able
to fulfil the necessary formalities which were
asked for, the loan has not been sanctioned.
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SHRT NTREN GHOSH : Who are the
owners who are getting Rs 60,000 ?

DR. (SHRIMAT1) SAROJIN1 MAHISHI:
It is very difficult to say for me at this stage.

SHRI BHUPESH GUPTA : It is very
relevant question. Who owns the land ?
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DR. (SHRIMATI) SAROJINI MAHISHI:
That part of the land belongs to the Trust but
then part of the land was illegally or
unauthorisedly occupied. For removal of this
22 acres had to  be acquired.

SHRI A. G. KULKARNI : Sir....
( Fn/ci-runtinn\)
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MR. CHAIRMAN : Mr. Kulkarni, why are
you agitated ?

SHRI BABUBHAI M.CHINAI : Sir, the
question Hour is over.

MR. CHAIRMAN : The question Hour is
over,

WRITTEN ANSWERS TO QUESTIONS

REFORMULATION OF DEFENCE PLAN

*471. DR. Z.A. AHMAD : SHRI D.P.
SINGH : SHRICHANDRA
SHEKHAR : SHRI KRISHAN
KANT : SHRI GULAM NABI
UNTOO :

Will the Minister of DEFENCE be pleased
to refer to page 10 of the Annual Report of his
Ministry for 1971-72 and state the steps
proposed to be taken by Government to
reformulate India's defence plan in the light of
the threat from the great power interaction
with our environment ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : The present situation, as
the House is aware, is somewhat fluid. It is not
therefore easy to evaluate it. Various
contingencies are nevertheless taken into acc-
ount while formulating our defence plan and
programmes.

ASSISTANT FOR INDUSTRIALISATION OF
DEVELOPING COUNTRIES

*472. SHRI KRISHAN KANT : DR. Z.A.
AHMAD :SHRI GULAM NABI
UNTOO : SHRI CHANDRA
SHEKHAR : SHRI D.P. SINGH :

Will the Minister of FINANCE be pleased
to state :

(@) whether Government have considered
the desirability of earmarking one per cent of
Gross National Product for assistance for
industrialisation of developing countries
during the Fifth Plan period; and

(b) if so, what specific steps are being
contemplated by Government in this regard ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) No, Sir. The approach to
the Fifth Five Year Plan is yet to be finalised.

(b) Does not arise.
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AMENDMENTS TO FOREIGN EXCHANGE
REGULATION ACT

*473. SHRI SITARAM KESRI : Will Ihe
Minister of Finance be pleased to state :

(@) whether there is any proposal under
Government's consideration to amend the
Foreign Exchange Regulation Act with a view
to plugging the loop-holes that have come to
Government's notice during its working; and

(b) ifso, the details thereof ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) .: (a) and (b) There is a
proposal under the active consideration of
Government to amend the Foreign Exchange
Regulation Act comprehensively with a view to
plugging the loop-holes that have come to
notice during its working during the last 25
years. The amending bill will be introduced in
the Parliament soon. At this stage, it is neither
feasible nor in public interest to indicate the
details of the final proposal that may be
introduced.
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FOREIGN AND INTERNAL LOANS BY CENTRE
AND STATES

*474. SHRI J.P. YADAV :
SHRI MAN SINGH VARMA :
SHRI N.K. SHEJWALKAR :

Will the Minister of FINANCE be pleased
to state :

t[ ] English translation.



